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SHRI BABUBHAI M. CHINAI: May
I know whether there is any subsidy
element of price in this? May I also
know how doeg it compare wilh other
countries’ productg so far as cur pro-
ducts are concerned?

SHRI P. C, SETHI: As far as the
subsidy is concerned, there is an ele-
ment of subsidy ranging from 10 per
cent to 25 per cent on the f.o.b, value
on items on which subsidy is given.
Ag far as the quality is concerned, our
quality compares quite favourably
with others. Ag far as the price is
concerned, the subsidy itself shows
that there is an element of difference
in price.

SHRI SURJIT SINGH ATWAL: May
I know whether it ig g fact that the
steel materials exported by us have
been returned by some of the coun-
trieg saying that these are not of pro-
per size and they are of defective
quality?

SHRI P. C. SETHI: No, Sir. There
was an old case when the packing was
not properly done. We have now
overcome all those difficulties.

SHRI NIREN GHOSH: Is it g fact
that recent reports have appeared in
the Press that there is a glut of steel
products in the Indian market, whereas
the installed capacity is not being fully
utilised and the production has not
picked up this year at all? May I
know whether we have stopped im-
porting steel and whether the de-
mand for steel in the country has
gone down?

SHRI P. C. SETHI: There 15 a glut
in certain varieties or categories es-
pecially in structurals, rails, bars, etc.
As far as the import is concerned,
that is, in the flat products, we are
still short of flat products and there-
fore the import content is not reduced.
Because there is a glut in certain
categories, that is why we are trying
to find an export market for these.

SHRI SITARAM JAIPURIA: After
the decontrol of steel, may I know
from the Minister whether the total
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quantum of subsidy has increased or
decreased? If so, what is the total
quantum of subsidy and whether it is
met by the Hindustan Steel themselves
or it is met by the Government?

SHRI P. C, SETHI: Actually as far
as export is concerned there gre two
schemes. For engineering goods the
J.P.C, makes good the loss, Ag far as
the other exports are concerned, they
are being subsidised with the con-
currence of the Commerce Ministry
and the Finance Ministry, The range
is anything between 10 per cent and
25 per cent, on items on which sub-
sidy is given,

SHRI V. V. RAMASWAMY: May I
know whether the machinery manu-
factureg in the Bangalore factory is
exported to other countries? If so, may
I know the value and the countries to
which we are exporting?

SHRI P. C, SETHI: I have no idea
about the machineg which are being
exported because they are being dealt
with by the other Ministries, Ag far
as the engineering industry iz con-
cerned, we are giving a subsidy.

ImporT LICENCES FOR CAPITAL GOODS
AND COMPONENTS

*357. SHRI P, K. KUMARAN: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that .icences
are issued for the import of capital
goods, componentg and raw materials
which are either available in the coun-
try or for which industrial capacity
exists remain unutilised;

(by if so, whether considerable
amount of foreign exchange ig lost
every year due to such imports; and

(c) what steps have been taken
by Government to prevent the import
of equipment and raw materials
which are either gavailable in the
country or which can be provided
indigenously?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.
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(b) Does not arise

(¢) The domestic demand, mdige-
nous production and all other rele-

vant tactors are taken into account
before allowing the import
SHRI M M DHARIA The hon

Minister has stated that al] tnese fac-
tors are taken into account But is the
hon Minister aware that 1 ,g possible
m our country to manufacture rice
mills? The Rice Mill Manufacturers
Association have also representeq to
the Government jn the year 1964 and
the Ministry of Food and Agriculture
wrote to this Association as follows:
‘I am directed to acknowledge receipt
of your Jetter No such and such dated
the 22nd July 1964 addressed to the
Ministry of Food and Agriculture and
to inform you that it 15 not the inten-
tion to import all rice millg from
abroad Only six pilot mills will oe
imported ” Then afterwards 1 was
again assured that these manufacturers
would be given all possible gpportunity
to manufacture rice mills in the coun-
try In spite of this assurance given
in 1964, ;5 the Government gware that
the Fooq Corporation of India wil] be
importing 24 rice mills from Japan
ad we shall be loseis of Rs 32 lakus
by way of foreign exchange®? Why are
these permits given when the Indian
manufacturers are plepared 1o manu-
facture rice millg here? Why 1s there
no co-ordmnation between the Minis-
tries and how can we afford to spend
or waste our foreign exchange n this
way?

SHRI DINESH SINGH: I entirely
share the concern of the hon Mem-
bher, but I  would not jump to the
conclusion that he has drawn from the
information that he has As I said,
we have the Director General of Tech-
nical Development He goes into the
question of mmport of machmery and
other goods and he decides 1n consul-
tation with the Ministries concerned
whether a particular item to be import-
ed should be allowed or whether we
are manufacturing 1t in sufficient
quantity to meet gur demands So far
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4s the particular question of y;ce mills
15 concerned, I have ng doubt that
this would have been examined and
there would have been some iechnical
1easons to allow any impoit that may
haye been done But I am sure that
‘ny colleague, the Minister of Indus-
trial Development, will be very glad
to go info the question of licensing of
these rice 'mills 1if hon Member would
pass the information on to him

SHRI A G KULKARNI As per
the Government practice, while 1ssuing3
the licence the Government takesg into
consideration the requirement uf par-
ticular products to be manufactured,
and those productg are requireq as an
integral part of another manufactwe
for another licence to another firm
i the country Now 1t hags been
{found that gnother firm whose integral
part can be obtained from the licensed
capacity 1 the country 1s allowed to
mport such goods, and a particular
Case 1n 1nstance 18 some diesel engines
of 200 to 300 h p which aie required
for certain military equipment have
been licensed 1n this country for manu-
facture But the Governmeni has gls0
allowed certain other firmg fo »mpo-t
surh engine< at the cost of the indsi-
genous 1ndustries suffering from lack
of orders

SHRI DINESH SINGH I saall be
very glad to have this matter examined
1f the hon Member woulg make me
available the particulars

SHRI K SUNDARAM-' Ig it a fact
that the Government has -alleq for
applications from hoisery manufactu-
rers to mmport cotton yarne from
Hungary and may I know fiom the
Minister what 15 the mmdigenous capa-
city of the textile industry to produce
that particular kind of yarn®

SHRI DINESH SINGH® We are im-
porting some yarn from Hungary
under our trade agreement with
Hungary We are also exporting
sOme yarn to them We are importing
a particular kind of yarn and we are
exporting to them a particular kind
of yarn,
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So far as the exact figuies are con- | brojects will be imported and that no
cerned, 1f the hon Member would

write to me, I would be very glad to
give them to him

SHRI NIREN GHOSH May I know
whether the Minister ;3 aware that
the Fertiliser Corporation of Indig 1s
now completely in g position to fabri-
cate 1ndigenously all the machinery
and 1t has developed the technical
know-how to manufacture plants to
meet the fertiliser needs of the entire
country by and by? So, in view of
this fact why 1s valuable foreign ex-
change being lost in importing large
quantitiey of capital goods [rom foreign
countries?” And is the Minister aware
of the complainte that the Fertiliser
Corporation of India 1s being delibe-
rately soft-pedalleq and 1s bemng curb-
ed 5o that indigenous know-how may
not develop and foreign know-how and
capital goods may get g grip vver the
country® There are complaints from
the Corporation 1tself, from *he Plan-
ning Dwision of the Fertiliser Cor-
pora 1on of India

SHRI DINESH SINGH I am sure,
Sir, that my colleague the Ministc.
for Petroleum and Chemicals can give
an effective answer to this So far
as 1 am concerned, gbout rhe issue of
mmport licences, as 1T mentioned, these
are examined by the Director-General
to find out if there 15 1ndigenois capa-
city For instance, last year we ban-
ned about 10 items from the mport
list, 1tems for which there ,s capacity
here now 1n this country This year
in the new Import Policy that I have
announced, we have banneq about 75
items which we feel can now he manu-
factured here

SHRI M M DHARIA‘ I am thank-
ful to the hon Minister for this assu-
rance that if the paperg are forwarded
to the hon Mimster for Industrial
Development, he will look into them
But the point 15 that this Association
made representations, the representa-
tives came from Bombay to Delh,
they met the Minister concerned and
a categorical assurance wiag given by
the Government that only six pilot

turther projects will be imported That
assutance was there and in spite of
all that the Food Corporation has been
allowed to import 24 rice-mills at the
cost of Rs 32 lakhg of foreign ex-
changes 1s 1t not absolutely essential
that there should be somie co-ordina-
tion among the Ministries” And agaln
to say that if the papers are {orwarded
to that Minister he will look into them,
1s that the way of functioming? May
I request the hon Minister to look
mto all the grievances and see that
this foreign exchange 1s not wasted
as 1t 1. bemg done today®

SIiRI DINESH SINGH. That 15 what
exactly I said The hon  Member
gives me the instance of a particulai
kind I have not got all the particu-
lars If 1t had been mersioned 1n the
body of the question, I would have
got the facts I hope the House will
kindly pear this 1n mind We nave
this Controller of Imports who func-
tions under the Ministry of Commerce
But imports are allowed on the recom-
mendations and on the pouc.es laid
down by different Ministries There-
tore offhand 1 do not have all this
information It there hgg been any
assurance made by the Givernment,
of course, we shall honour 1 But
the pomnt 1s this—unless we have
thes» facts, offhang how can 1 say
what assurances have been made and
why we have not been able to imple-
ment them fully? So far ag I am con-
cerned, we have not dishonoured any
of our commitments

SHRT A G KULKARNI' S, 1
object to the policy of the Government
in replying “Please send Js certain
information” I was making out a
point—as a policy, the Government
must know and have co-ordination
Before an wmndustrial licence 1s given
by the Industrial Development Depart-
ment, you say that the Directorate of
Technical Development takes allthose
thingg 1nto consideration and issue the
licence The fact shows that the
material 1s availablein the country,
it 1s already being produceq wmdige-



2801 Oral Answers
nously. I want to know what is the
policy of the Government. The people
are agitated over this; people do not
find import substitution. How is this
being done? May I know from the
Government whether it will pul some
stop to such type of bungling by the

Directorate of Technical Develop-
ment?
SHRI DINESH SINGH: The point

is that the hon, Member takes the
facts for granted. He said that the
fact has been established. Where has
it been established?

SHRI A. G. KULKARNI: We know
it.

SHRI DINESH SINGH: He knows it.
This is what I am saying. If he ghares
his information with me, I will also
share it and I will look into it.

SHRI P. K. KUMARAN: There are
a number of engineering goods which
the engineering industry claims that
they are in a position to manufacture
indigenously, rice-mill of the domestic
type being one of them. We have the
capacity to undertake the manufacture
of the rice-mill probably of the
older variety. But there are firms in
Bombay which can fabricate the most
modern machinery, I want to know
whether, before giving licenceg to
import rice-mill machinery from
Japan, the possibility of expanding
the capacity of such firms had been
examined. There are other engineer-
ing goods which are also in that cate-

gory.

SHRI DINESH SINGH: That js exa-
mined,

TFER X § 177 W qaw & Gfa-
fafadi & sta Az

*358 sy TR : 77 arforsa
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7[CLASH BETWEEN THE REPRESENTATIVES
oF INp1A AND Japan AT ECAFE
SESSION

*358. SHRI RAJNARAIN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that there
was g clash between the representa-
tives of India and Japan at the ECAFE
Session at Tokyo; and

(b) if so, what are the details in
this regard?]

ofrsg @ (st femim fag)
(%) @@ (@) s, 7 1 9
gRfwE wEem ¥ ofmrd s
Afaal &1 avHed g R &
oy § ¥ AWl wads ¥ | gy
F i@ & fF 9awr gwem &
T 0F TaqHAT dFeT  TIHC Y
faar M1 & T gy g s
F w guR wifas avary aga wfte
AR AT R

+[THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b) No, Sir. Hawever, there were at
an early stage some minor differences
regarding the holding of the Asian
Trade Ministers’ Conference. This
was happily resolved and a unanimous
resolution was adopted. We are very
glad that we have very close econo-
mic ties with Japan which continued
to be further strengthened.]

1[ ] English translation.



